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‘wrea T aiEar wearr dErAg
{ v favnT )

ferga
¢ feweft, 24 3T, 2001

AL 604 31),— ATART 3T AT Wt fram, 1945 w0 ofv Hene v & foo
Fiagy Framt o1 ves wrew, el 3 yerea anmt atfatran, 1940 (1940 73 23)
Wt g 12 3R 33 @ THeRET, ANd W F a3y qiar S e
(vareen Feam) it tfrgEeT 9. LS. 834 (37), AT 24 ataay, 2000 & i
G % T, FEEE, W 2, @5 3, 393 () A 24 swrpEe, 2000 =
seRTTe fererm o ot foraet 3 et ofaeat ), Fres 3w mwfaa @ B A o,
0 e ®, Pt s aiEEen g AT R et S R I 6 |
et &, Sarei fer Rt arafir s s o g aTedy S g Wit T

I eraT =t Wit SETar 25 30FET, 2000 F I o dt e eoft:

AN T WK 9 W Framt & Wy # e % et snat % et
W foam = a2,

T A, F510 GER 57 3t = A 12 39w 33 g wew vifaaat
T S g Sl T TR S R T e & TR 2ahT 3 e
wraw frw, 1945 a7 s oA w91 & oo fatataa Fror e 3 aete-
1. () Frmt =1 ditra T el oy (__TTF'_tTETT """ T )

fm, 2001 2

(i) ¥ 1 sy, 2003 @t wgw 2

2649 GI/2001

¢y



THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—Sgc. 3()]

2. ot S yRE T Prm, 1945 (R ad T wen 99 e wa

) % Am-4 H 3 s & T O v e sk R
Sl

3. Swfrmistaw2l |-

(i) @z (%) d et (0 AR (1) & Rl e, s, wigwt Ak ofwt @
&g fear s |
(i) =% (1) ¥ wwam, Frefatea g i fee s, st -

(@) Tafmier & oo atwfat o fafmtar wnfirer & it e @ R Fedt 2w
T S AT T g et ok Fhine Freem s wig o e gt
T & B 39 W & gy fatrame it g wma: aEita
anatey frfmtor wRgfamd gt st e wrg 2w o IeRe witeenter SR SRR
saferat 1 T et 6 @ AT e,

(@) dEr & e ¥ aiERt % Wt st ara ® s st
gaTT % forn et g faftier stafirgt & o srgmer wifteerlt gmr wew-
41 o Ve 275 o 3rvfier STt e Tram wroras st &1

4. o Tami & Fremr 22 O “saiert @ renr # @ wke o e &

= W sttt A AREE wen T ogwme w )l vtea oY e v
Eiec B

5. Jow Pt & fram 23 F “arpet v omen n(!) | fafifee et ST ar s
froiy I & ST V=) & T O aniafiat 3 o weE 1@ | |

6. 3o et & Fram 24 & v i, Pt trem e s, st -

“24 s AR+ T wee @ wew i df-(1) s sl & fom
ST W &t Araed, o @t 3% fabmiar g feds o = Pt & el
it =t faget svaan waaor % fom ue fafymes o orpafer &, o wa o
fafmtar & it gra s o o &t framt % ot Rewt oty =5t fet & Frg
farfator 9= 27 o Tty vty & averan Frait 26 vl ottt =t et areven
wifraor & forw e Paftearer e arpafer &, ot X o e aftefiedt =t sigew
=7 aiaferat % forr wesa 8 o arern arppEt X o faffiee stwfugt & oo wew 8%
#' -~ nn ot 3EE iy Aefe W TR v w6 v 1R % T oo e T @



[ MPT [T—av® 3(i)) IR T TATS ¢ AR

seqEte W SR snafr it Bt gt &t srfafied 0% & fore o @t =0w mtzw @
aﬁﬁmﬁwﬁﬁﬁaﬁvmmﬂw%ﬂmw9ﬁﬁﬁnﬁmmm
¢ fafirm sl o auay off Wers e

T I arrarekar g, fafathe sitefimt & fon amare s & foro st
et g fom o et woemeadt amde w8t gen 4, 99 weie ade T & & R
AT G, TR et & foro ves @t e gty

(2) 7o R, wew 8 o1 wEW 8- § T AT & forw frlt armdew & Wy
Frram 276 % anf e 41 o s} T oy <feregteton swavoresR! wftr e ey

T, SR WepRY st fafer it gom of qenfRafe, wed 10 ar 10+ 4, o1t
wreont & form St Tt 4 Seag e 9, Frw 27 7 % aei dRrdieor gamores

= = e e, it TR & SR § ST STt st e gy

(3) i g v faeie, afmm & 7 8 wger & 18 o a9 5% Fam & el e
! ¢ SrieT o gudt uh & o < |t e w9 Y ER % Ger G )

7. 3% Faw & w249 & gy FefAtee fan efTenfia ey s,

“24-=- i v 3 fore smaER W urey e Afa (1) e P
- YT ST S T ende, e wivest 6t ar at o fafmtar @ & g
ek w3 framt % i ol & fser @ faeror & g ot g foema
STRE & 41 na ¥ 39 0 witpa srfirat gor ar @ ek oy e anefy %
fererar o oy Tafmior & Fraedt & aveftw e e ot & an < Praetlt & andim
st & fasra o faaor o foro faftrrer o armifer &, W 40 ¥ ey <o v
T w3 (3) § fafifte v qn bl g o st e @ we
TR A -1 At w-2 § fafaicse uam oo ey dor e

(2) ot fafraiar grr wrm F 39 Afirat ® Ry o aret wfeeERt & AT At
T | v gt % ofWRe % 9y A1 Teve & qw ok Tt ange
WY o e YEIRATHT o ATead | weitae, fsafer ar strrfre fea
ST PR JoTeTes 39 39 % YR Ear R SIS foRar St &
R I o1 Wiet Wit YT % fa smrae & wy e @ s
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(3) (1) vy 40 § AR & [, 9T § A H AR a3 I & o
Ftafit o faFmtor & o ek it =t W B % w9 ° W TR
T | R e Sh B S A= ferar s

()  wrE o s AR 3T % g ueee sttty % dorieR % fom v
40 ¥ T F WY UFH TN AHAH TER T GBI 3N T2 fanea sty
& form vep AR 3rmlient e Wt X @ afaftem e o s e sy

= I AT MR g AR snanrt & Wi & o e
st ToaTEdt ST & TIHet ®, Wk analy & e e mt e O e
T §A ATTh! ST B

(4) S, ¥ U FIET, HERAr TH 9, 92 Rest 1100013 9% A
T2y ! Tt ar=r Wi arerat WiE AT ShT WIER FRT TG 9 ST

gl og ¥ d 9ema & graw @ | e “0210 fafwaa 3R A, 04
iR, 104 wig 3R Smin & oniv s e 9= % g v s st

o= 32 o qr o Forelt farfmier gn forelt Wi & i W o Ee A, Wi
& 3AE T, SHEqLar Tt 7w, 7E w3 & 3w A et 39 | wieghe
WAEIRE Wonet (3A0.) % Tnw ¥ A v 0210 fakeen o siwares, 04
TR, 104-wi 3 o # 3% Eagie w% g §ew A A AR 39
ITROT T YT T S o T % qod A 3E TS F W SFHIGT & 3TH
Tt §U T ST o 3eeia War e o e ¢ |

(5) armaTE =1 % AT i TR STt IR W w5 AR F & A Fre
BT | FR(RTT wikreRrdt g 7 forelt ot safee sy Forrent Fre 22 o a7t SRR
wieerdt grr g Tfire o wfdest st & 1§ st ofed @ onefiat &
fafrrator et fdteror &t < o fom arafere &)

(6) ImaTE Wi ¥ argan Ty # feret adieror wabeen ot e ot adeter wiy
1 T R % o g g St el & wdieron, st o Taeetaor & o endfi
R

(7) =tk gt wier frefm, artour ot st & ar @t et & ot et yne
Tt Wi & foro i |t sTient SR Wi Wi o T T s )



[ v II—aog 3(i)) MTE A T SR

() 37 Fremit o ol oot T ST Aiew ar e ferat sntatyy fafmior & o
39T R s o fer fafseg wost wered it aea g Rrieter ymmney e e
B

8. 3 Frat & P 25-w 4 sfr (1) S we (@) S ew A wws () &
W R FrAfeiad T s, i -

“() 39 sfafam 1 37 Tl a1 o St ol TwvTE ueret sifgfem, 1985
(1985 =1 61) 41 3T 27¢1 T T Fram} & o= It 9w fafg

9. 3 Frat % Frmt 25-% & wva Frafefe s st enfim fomn swom,
e -

“25m..  uepe fatmren g fatafig stefemt & e Ao yammes-
(1) St fafmiar gro fafafie o @ ot siufidt s aiwfien 7 afed &
TR & & o 0o ATGRA TohaT 11 TR iR wew-4 1 T uehor TSTagiatar qamor
a3 ST e s e

g 3% for sttty o sttwfirt =6t siforad, weF R weRet fation g &
1 firereht e wes @ atfiyes e & fafihe w6t s &

T %€ AR fF afy et weer fafmiar & o wee St 3 fafis siafera
fatfhg s aret fafi Tt o Reae 5t ar st srEe € at DR T SrEET gy
faferfire =6t 5t &t attaftral & Wew # S1eT-3rer TRl WHIOT O Srafiae g |

10. 35 framt & fam 27 & wvar Fefatga fam siownfm o smin,

“27-%. T wnTas W w0 (1) Frem 24-5 | fafed v s
{ifer & Trientor wamoms % forn e W @ S W SR WA 319t 97
T & T W By gl dredientor womores 3 faan swar & ot oriamon wamres
vt it Rl S, w41 F TR R ToT ST ST S |
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W= 7E T Al amde et woe @ qut & v et w1 otk g-11 & faffe
A T 8§ At IR IR aaT U B F A @ A 7R % e
Fafy st 7 R ¥ af T @ o e e wited e wwe, % o
. Ysregertor waToTe St ReT S e ¥

(2) aRx smaes it gutrEm (1) % W ¢ s oaf & der T
YHIOG W T & 2, A 9% FET WK AT g A T SR
I T O ST R % IV, St 9% SNGvEE UWe 39 Haw § 99 smw vl

T wEit o e 3t Wty

11, 3w framt 3 firer 28 § s o, forend e areer 0t v wwanerelt ot & 31
Tewary e faftmr” wsgl, ofat 3 anerl & =M o “wndt fpr o #t adte @
at =} arafey & o s e T Sa )

12. 3w Frmt & frr 28 & gvam Frafefan fremr siwafe feg oo,
-

“28-%. YrrToT TR ®t wematy TR yaoE, 99 o
TR Bt TR Pt O 7 TR R S, S @9 ) o § i 9 9 oty %
e fafimm=g gbm:-

o= AR Faerant yrorer 6t e & T ure weet Tu Prder wames &
for o feram o &t e SRR wATOIYS TR TR WA €7 Y6 WHE S

S 7% A W ARY WA A&t fepw w1

13. 3% frmt & P 29 § e F = w Prefotas wege @ s,

“avy 7 T % anft srpmeR Wi g wita sk @ =il wfde, @ emy
& W 2R & o B & fiaT 5 TR it e w9 R Hg qeE,
Ut 1Y B & AR, TN AE AEYIF S, A ot # sefiereat w AW AR
TR W W HAGT WG T & 9T, I WIY 7 9Fr A T WIh, A 9% IE

_\q_qﬁ I”



f v [I—1vE 3D ) M 5 TS ;. AR

14. 3w Tt & Fram 29 & qvam Frafafan fam siwnfa fe s,
sata-

“29-%. YForhmror weToes Wt Pt ol o wem afy R e
yomeR R Tl o we TR 4 et e & At Ee Wit I 98
HOT T T e 07 s i 1wk fewar wmw, srEwR 3 F vvanq fafewa v A
I o o o U R g, MR R A WATes i orafyy, P
7E 3k T, % fore gt o Ot o Al it aw, R e i a, Wi
T i ¥E A1 e e &

] 39 P & o S et g Tt ARw ® wtuw =i, e Wt
wfer & = &7 & ofiew =g SrEr B e T Y i TR W A
Wt Ot St e & v B a7 A T, o T araet o srdierendt o o
frar v = T A geT A & 9V, Wwﬂﬁﬁm%aﬂmﬁa}aﬁ

Eicx:
15, o Framt & w31 & wm w Pt e e stwom, sraie:-

“31 =i g Y T ATyl o e are-

ferelt sty w1 aa @ s =t frn o = T wifkw, st o S, A
e @, F TEF H A[IEA T A e & o @ Fom F fafew e 3
WW%WWW%#@WE&@WWWWW
=Tt & 91 )

F B, & o o 2 2 St ot v (1) § e € ek 3w o § e
TRAT TE AR XA % 0 ) it R i ol e w6t T ety I A
T S FHTE & Ay e A el Rt vy fafere sy % R argEt w (1) §
¢ Trrss fafafee =t & ast Ot oiwfr & R oo & Y R fafewr dww W
ypfafee & areE Ya Fau g | faffe &)

R ¥F A fr oo mirer Rt MRt stefyr & s =t arpe e
T TR STATeTe Viow oW S 7aty AT i AN =t 9rs Wiowd § %9 ¥)
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W 7% it o e amre § e w8 R & frg st fafaa
T oeag iFe W, w9 e omeE A9t areft, feey otefy s w0 e it

AT i arE & [ ot sty 3 s 6t s g’

16. 3wt Pt & Femr 33 & wvem Prffige e siacenfie feen wman,
;-

“33-%. IR regarer a1 @ fafwer e 3w At & Srar &
attaferat = argre:- 122-% o quraiemiyes e ow 8 atuf wr 9t amr o, R
A AtafEn F 9 10 % ot argen it &, gotas ufiagt )H F3 aet
LRI Sarer a1 &g fafroar G 3 TaReear st gra, sirstar At ar it
wehi it Tt frerEr i e as A, @ oR At | S @ T @ g fafean
T4t T ¥ o fafeear 3 adem w@ €, difsa Al % IR & o
st WXt aroraret & fafrear anderer 7 wrgs Fafirma Sen & v g o=
w0 R yrfore ferar e, Frateiaa vt & apoediT amar Rear W@, st

) v 11-% 4 sty & ori o w1 ety R 0o 2w °§ fooe & forg
e ferar mat &, R/ e 3o Ao o fer et s el o et e
ST

(@) srafermd, srafer & afwia swarf Tt ar sl & wa Twg-an
T ey o i e srar U)o wrHl W R s st g wg-
T W g R S &, o Fafteear st & widwer & e sesar
it gy 1 wepfer v FrovrEar i R e Q0 Ar o A |, I A w
¢ faReear waft smavasarell & fow fafrear #t sen wxa &, difen aftwdt &
ITIR & 9 AT & foqm am |

() arfeend, srmE wired g T Fim witsa Red ot P wt @
YT % WY A9 39 ¥ i o A, vt agett ar atir o6 denor R s,
7AY HE A T R e et o o AR e A snay 6 IR w6
) Tifer Y e e AR AR Srarvass 8 o SR AT A S SIS W T |

(@) orafeend, oraflr & o smf ot S @t 7 wert @ w5t
T, AT 1 A, fafatar & m, 37 W o am 2R var s e oty ke


http://ufafa.fi

[vrT [1—wog 3(i)] I 9 TR - SR

T & AR AW F A F W e Aged a1 atwfiat = s @ ek
TR MR ot Uedieh D2 W 3 qvene Rate s iy

(3) it Ut 3y srdenant o, A IS &, ot 9 0w, A GEERY St
TR ATt % JwEr & U AR et & s % fae s or e % urel
TR Bt &, S0 THT-w W ety & arer U1 ¥ i ag & s o fe o
- faffee =it 9 ot o o0 armee Wi & 39 B0 @ T U TER @

LeEiEiE N

(@) auhr 3fae verw Rafaat & anfi Tt St o et W wmite
T TIFEOT % BT WS St ST |

(8) T TR At Aty FH O wi A 100 Hd gawt | s 7@ e

T SfatteeE ghfRatal § Srgmr miterT et st et 5, siwhr &
31feres T o ST e At W S Wy

17, 3% bt & T 34 5 3ufraw (3) 3 vorm W Freiettae s s, smf;-

“(3) w12 © v AT &% WY, Tt Aty & R @t v 5t v ok v

(4) ¥rg w3 3, T MR A, 73 foot- 110001 ¥ @ w9 §% @ I
TIHR TR -T2 AR ot ot o o vt o= sman = st
& A % WeAH 3w vy €02 10-3fswer i afeerss ¥, 04-nfees e, 104-
T U HIET W S 0 % foere HEE s

18. 3%t & g 34 & v Feetearan fam sttt e smom,
3Terie:- '

-,

“34-%. W oA W WEw fatwen gen g A F g % w9
afat = aret aen ¥ SR H W e % o emaee: (1) Swetar 1t ar
e wepta et wmdt Frereer hE SOt A O ar 0l A/, o gt 7 @
Terferemr Wl mavaemet & fan fateem =t sten =7 &, Wi i F swmr &

2649 Gl2001—2
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vt & fom e 122-3 4 gemfrafer 72 siafiat = 9 o f s s )
vt & fom andew, frdt Tt sromamer o e fafeewr dem & Rt
Faferear aifirerdt g7 wew-12 w5 o Ry wmom, B, gty aeadt arearer &

Fafeear smfteres a1 warga fafre de & war grn wafvre fear smeem )™

(2)  aryars Wit vt S Tafnferat Ro s w6, g o s wmg, smen
FGH

(3) wEY 12-%% ¥ Y% AT F WY Tedeh U Y & oo |t wau o wi

() oy age A, s Tt T, 78 Reelt-110001 & 1 a3 &5 @ st
TN g 9O9-U g gt et o d ! ot ot st an wnarant

F HE & Are| | @i v Y02 10-3fsawr v ufestes You, 04-uferss ¥ow, 104-
T U HEA § I w3 F A0 wEw o sy

19. 3 Froat & Fram 35 & wval Featataa e st fear smom,

“35.%. % sTtutert @ gigh AT ¥ 3wara F77 hi STRE # T (1) Redt
TTF] SO HaT T elnen ST g7 Sy T Ay 7T Jepfer aht vt
Frvramar T B 9=t W oW 0 W/, W T T ot 7 fakrew et
FravaFRa 3 fort Feferenn ot oTden ®ed €, Wiea Afrt % Ioem & yaes | Fam
122-3 *f 2o ufanttyer, 1€ st o i A ° AT R Y ST, S
ittt g7 A T S weed & AR ot v § @ et oft ok w6, P sl wm
g0 TR St R I o, < Rear wan &, averan sfutw st 3wes e e
Tt % Rt <t Sway o1 3ewe fFar T A

(2) g SrEiEn Tt sty o ot 2, S SRy & artE R @ my
F v S Trerr A 2T T gear € A FET WTER uie W A i S
% YT, S 7% WATE GRS, A B A § T R R &9

a7 33 ¥ T T o 3 va o 2 Wi o o e v o
20. 3 Frmt o ApyEt e A -
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(®) wEw 8 & v R tfoiaa v Tan swom, srr -

“m 8
(Fraw 24 39)

3naty S ware wr Fr, 1945 3% el etahmal (erppht X # fafiies
i BIZHT) & AT P A & fAw e |

s

1. #em- e (9 e, T, e T A
‘a‘ﬁ'ﬁtr&é;w) - i

({ntrr-n mm%m mméﬁwvﬁ%w)mﬁﬁﬁaﬁfeﬁﬁv
et T SR S i AT F foTw Smag Far /e § -

2. T et S A anafit & A et it w e

(D)

(2)

(3)
3o W e T A St S T
Tt P, 1945a;ﬁm24mwaﬂﬁﬁm9ﬁmﬁ@ -------------- T U
FerEy, o o Ferfrrter 3 svamer foen £, W aan &/ ea &1
I T T, A7 A Y
mﬁmﬁmﬁﬁﬁﬂaﬁﬁﬁﬁrﬁﬁwm =t ity ot e g E, St
BRI oo e (3 3 7 ) 3 e & Forre
ﬂam-4l%mﬂ=rrh@wmmm - aE
RIS IDRE 2RI G B s L e T fafra &)
5% dEm - 7 e W T A

TN T Iq & e, et = e 3 faae & fom Rt ot safer
anutirat % fatmior 0t i srpaita & e & 1 5o armie o wo uft e
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6. iy afty ware T frm, 1015-30 3 i o oig 02 10-Faferem
A s, 04-sEErey, 104-657 2 SEAT & AT AR GEAT --emmee

ARG —--- = mmeeees (T RO ToAT) FTT TR, 35 T --mmmmmer s oommmmemmmmoemea

T FF T ST T ME T

3t ] L &t 38 FE T,
(@) wEY 8-% %F v W Fmtaban weg witmentua fear s, svatq:-

T&g 8-&
(Fram 24 29)

sitafer aftr wErem Tt frm, 1945 % st o ° faffre o m
Attt ST W F SR & N SR |

B 2 B s (q WA, T, wE A7 § o W
s R B - (I v, T, Fe AT e T %
wrer) g Fafatin it fafafier anafrat o smwam o =t orwe % fou smaea
eackd

2. 3 @ I A el o A

(1)

(2)

(3)
K T T APy R T ara
ﬁﬂq]945ﬁ?ﬁw°4§mwmﬁm9ﬁaﬂ‘\@---- ............. T TF

gy o o fafarar 3 g foen €, gona e g/ 8
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4% Afew W O, WRd ¥ AEE @ WA At
Attt @ Tl o ForERTor waToTas, it wh Werst s e E, St A -

--- (ﬂmm!{nm)%mm@ﬁaﬁ%mm%
T TR WAV WY --~-mmommmemeee- g IR

forr T @ A AR T fafm ¥
5*. N - @ efufan 3 39% o ag o

It 3 e, anutuat % gy a1 famor % fow ety ot erqmfar ar anwtert
3 Tafomtor 0t arporfeer & aree g/ 1 S srpwTer o v wit wer )

6. by 3t gameT armn frm, 1945-3=1g % spdia ot v 0210-fafeaa
AR ware, 04-sFRares, 104-Gie 3R @i & a7 =T T -

......... ARG - mmmme=- (A AT HEA) T AR F A
---------- Y Y G T R
TR
aw
&
Terfertan & arfirerat =6t ppu/aieT -
T ==mmmmmmmmneae
qig: ---—--——--
*} o] T A I/ e R |

(M) w&=q9 & JAa d Fafmiar grr 2 39t AT ¥ gRanr w=l & e w it
% 7 fafmier 7 317 @ e, AW, T, /AR T S|

@ wewlo % ¥ R Frefete g @ s, sti

=y 10
(Fraw 23 afiy fry 27 34)

aAaty 3y fram, 1945 % s anwfigt (et & faffie =t o) &
3 & forq srafert
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srsifer dear Gk
(FraTasRt =6l A 9 T 9 W
B (A7 3 Q@ v B fafie stafiet | s

T ey o wog-ame W yifea aa afmtar g fafafim w8 omr sttafr e
¥, S W T i erattr & S i e % o s e s &

2. 7% ey, s oo a8 I Fram % i 36 vt bl o w At
U | T g B

3. e AR At aahy & A

oM
Gjcdic »

AN & IR IR

FTATCT ot It

1. spafer =t wiet via wiem & fadt aor 3 wpe e w waier 9t s v
SR T} TR T S YT S T S S|

2. ORA T 3 W T Wl Nty & &1 & wy & %) o o sk A s
AR W WHIOTYT Ferr= 8 97 WX <1 6 A, Bi2 5H 9 arie 3 3o frated =t
Iy R A A & v Refmi g wras W @ s e s e s)
sfirenfore fesar sy stad @t TE e vt 1 T favoer @ O owr @
ylteror AT St Y STt Rt s wiftreRt Sfea wmgh

3. orqmfend, ure ¥ fatmtar & R wre-wre R o #Y o 3wk
i atfireat t srar afafafrat & fong Rreter gt

4. spafenmd, suier & ol e =T W o & dioaet 7 ket afads w6t
TN | oot fatae ¥ Srmeer iRt st glac 01 1 o % giaue | @ wiads
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MINISTRY OF HEALTH AND FAMILY WELFARE
{Department of Health)
NOTIFICATION
New Delhi, the 24th Avgust, 2001

G.S.R, 604(E)—Whereas a draft of certain rules further to amend the
Drugs and Cosmetics Rules, 1945, were published as required by sections 12-and 33 of
the Drugs and Cosmetics Act, 1940 (23 of 1940), in the Gazette of India, Extraordinary
Part 1 , Section 3, Sub-section (1), dated the 24™ October, 2000 under the notification
of the Government of India, in the Ministry of Health and Family Welfare (Depastment
of Health), No. GSR 834 (E), dated the 24™ October, 2000, inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of a period
of forty-five days [rom the date on which the copies of the Official Gazette containing
the said notification, were made avaifable to the public;

And, whereas copies of the said Official Gazette were made available to the
public on the 25™ October, 2000;

And, whereas objections and suggestions received from the public on the said
drafl sules have been considercd by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 12 and 33 of the
said Act, the Central Government, after consultation with Drugs Technical Advisory

Board, hereby makes the following rules further to amend the Drugs and Cosmetics

Rules, 1945, namely: -

1. (1)  These rules may be called the Drugs and Cosmetics
(57" _Amendment) Rules, 2001.

(2)  They shall come into force on the 1* January, 2003.
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@

(if)

In the Drugs and Cosmetics Rules, 1945, (hereinafter referred to as the said rules), in
Part 1V, for the heading “IMPORT”, the heading “ IMPORT AND REGISTRATION"
shall be substituted.

In rule 21 of the said rules,-

in clause (a), the words, letters, brackets and figures “specified in Schedules C and
C(I)” shall be omitted.

after clause (¢}, the following clauses shall be inserted, namely:-

‘(d) “manufacturer”, includes a manufacturer of drugs, who may be a Company or a
unit or a body corporate or any other establishment in a country other than India, having
its drugs manufacturing facilities duly approved by the National Regulatory Authority
of that country, and who also has a free sale approval of the drugs approved by the said

authonty in the concerned country, and/or in other major countries;

(e) “Registration Certificate” means a certificate issued under rule 27A by the licensing
authority in Form 41 for registration of the premises and the drugs manufactured by the

manufacturer meant for import into and use in India’.

In rule 22 of the said rules, for the words, “power to sign licences and”, the words,

“power to sign licences and Registration Certificates and” shall be substituted;
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(2)

In rule 23 of the said rules, for the words “import of any biological or other special
product specified in Schedule C or C(I)”, the words “import of drugs” shall be
substituted.

For rule 24 of the said rules, the following rule shall be substituted, namely:-

“24. Form and manner of application for import licence - (1) An application
for an import licence shall be made to the licensing authority in Form 8 for drugs
excluding those specified in Schedule X, and in Form 8-A for drugs specified in
Schedule X, either by the manufacturer himself having a valid wholesale licence for
sale or distribution of drugs under these rules, or by the manufacturer’s agent in India
either having a valid licence under the rules to manufacture for sale of a drug or having
a valid wholesale licence for sale or distribution of drugs under these rules, and shall
be accompanied by a licence fee of one thousand rupees for a single drug and an
additional fee at the rate of one hundred rupees for each additional drug and by an

undertaking in Form 9 duly signed by or on behalf of the manufacturer:

Provided that in the case of any subsequent application made by the same
importer for import licence for drugs manufactured by the same manufacturer, the fee to

accompany each such application shall be one hundred rupees for each drug.

Any application for import licence in Form 8 or Form 8-A, as the case may be, shall be

accompanied by a copy of Registration Certificate issued in Form 41 under rule 27-A:
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Provided that in case of emergencies the licensing authority may, with the
approval of the Central Government, issue an import licence in Form 10 or 10-A, as the
case may be, without the issuance of Registration Certificate under rule 27-A, for

reasons to be recorded in writing,”

3) A fee of two hundred and fifty rupees shall be paid for a duplicate copy of the

licence issued under this rule, if the original is defaced, damaged or lost.
7. After rule 24 of the said rule, the following rules shall be inserted, namely:-

“24-A. Form and manner of application for Registration Certilicate.-

(1) An applicﬁtion for issue of a Registration Certificate shall be made to the licensing
authority in Form 40, either by the manufacturer himself, having a valid whole sale licence for
sale or distribution of drugs under these rules, or by his authorised agent in India, either having
a valid licence under the rules to manufacture for sale of a drug or having a valid whole sale
licence for sale or distribution of drugs under these rules, and shall be accompanied by the fee
specified in sub-rule (3} and the informations and undertakings specified in Schedules D-I and

D-II duly signed by or on behalf of the manufacturer.

(2) The authorisation by a manufacturer to his agent in India shall be documented by a
power of attorney executed and authenticated either in India before a First Class Magistrate, or
in the country of origin before such an equivalent authority, the certificate of which is attested
by the Indian Embassy of the said country, and the original of the same shall be furnished
alongwith the application for Registration Certificate.
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(4)

(3) () A fee of one thousand and five hundred US dollars shall be paid
alongwith the application in Form 40 as registration fee for his premises meant

for manufacturing of drugs intended for import into and use in India.

(ii) A fee of one thousand US dollars shall be paid alongwith the
application in Form 40 for the registration of a single drug meant for import into
and use in India and an additional fee at the rate of one thousand US dollars for
each additional drug;

Provided that in the case of any subsequent application for registration of

additional drugs by the same manufacturer, the fee to accompany shall be one.

thousand US dollars for each drug.

The fees shall be paid through a Challan in the Bank of Baroda, Kasturba Gandhi
Marg, New Delhi-110 601 or any other branch or branches of Bank of Baroda,
or any other bank, as notified, from time to time, by the Central Government, to
be credited under the Head of Account “0210-Medical and Public Health, 04-
Public Health, 104- Fees and Fines™:

Provided that in the case of any direct payment of fees by a manufacturer
in the country of origin, the fees shall be paid through Electronic Clearance
System (ECS) from any bank in the country of origin to the Bank of Baroda,
Kasturba Gandhi Marg, New Delhi, through the Electronic Code of the bank in
the Head of Account “0210-Medical and Public Health, 04-Public Health, 104-
Fee and Fines”, and the original receipt of the said transfer shall be treated as an

equivalent 1o the bank challan, subject 10 the approval by the Bank of Baroda that
they have received the payment,”

2649 GL2001—6



(3

(6)

)

(8)

42

THE GAZETTE OF INDIA : EXTRAORDINARY [Part H—S8Ec. 3(i}]

The applicant shall be liable for the payment of a fee of five thousand US dollars for
expenditure as may be required for inspection or visit of the manufacturing premises or drugs,
by the licensing authority or by any other persons to whom powers have been delegated in this

behalf by the licensing authority under rule 22

The applicant shall be liable for the payment of testing fees directly to a testing laboratory
approved by the Central Government in India or abroad, as may be required for examination,

tests and analysis of drug,

A fee of three hundred US dollars shall be paid for a duplicate copy of the Registration
Certificate, if the original is defaced, damaged or lost.”

No Registration Certificate shall be required under these rules in respect of an inactive bulk

substance to be used for a drug formulation, with or without pharmacopeal conformity.”

In rule 25-A of the said tules, In sub-rule (1), in the provisio in clause (b), for sub-clause (i), the
following shall be substituted, namely:-

“(i) his conviction under the Act or these rules or the Narcotic Drugs and Psychotropic
Substances Act, 1985 ( 61 of 1985) or the rules made thereunder”.



[ v [I—aws 3(i)] M F OIS FTEYA 43

)

After rule 25-A of the said rules, the following rule shall be inserted, namely:-

“25.B, Registration Certificate for import of drugs manufactured by one
manufacturer.-(1) A single application may be made, and a single Registration
Certificate in Form 41 may be issued in respect of the import of more than one drug or

class of drugs, manufactured by the same manufacturer:

Provided that the drug or classes of drugs, are manufactured at one factory or more than

one factory functioning conjointly as a single manufacturing unit:

Provided further that if a single manufacturer has two or more factories situated in
different places manufacturing the same or different drugs, separate Registration

Certificates shall be required in respect of the drugs manufactured by each such

factory.”

10. After rule 27 of the said rules, the following rule shall be inserted, namely: -

“ 27-A Grant of Registration Certificate:- (1) On receipt of an application for
Registration Certificate in the Form and manner specified in rule 24-A, the licensing
authority shall, on being satisfied, that, if granted, the conditions of the Registration

Certificate will be observed, issue a Registration Certificate in Form 41:
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Provided further that if the application is complete in all respects and informations
specified in Schedules D-1 an& D-II are in order, the licensing authority shall, within
nine months from the date of receipt of an application, issue such Registration
Centificate, and in exceptional circumstances and for reasons to be recorded in writing,
the Registration Certificate may be issued within such extended period, not exceeding

three months as the licensing authority, may deem fit.

{2)  Ifthe applicant does not receive the Registration Certificate within the period as
specified in provisio to sub rule (1), he may appeal to the Central Government and the
Central Government may after such enquire into the matter, as it considers necessary,
may pass such orders in relation thereto as it thinks fit.”

In rule 28 of the said rules, for the words, figures and letters, “valid up to the 31* December of
the year following the year in which it is granted”, the words “valid for a period of three years
from the date of its issue” shall be substituted.

After rule 28 of the said rules, the following rule shall be inserted, namely:-

“28-A. Duration of Registration Certificate.-A Registration Certificate, unless, it is sooner
suspended or cahcelled, shall be valid for a period of three years from the date of its issue:

Provided that if the application for a fresh Registration Certificate is made nine months
before the expiry of the existing certificate, the current Registration Certificate shall be deemed
to continue in force until orders are passed on the application™.
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13.

14.

In rule 29 of the said rules, for the proviso, the following proviso shall be

substituted, namely:-

“Provided that a person who is aggrieved by the order passed by
the licensing authority under this rule may, within thirty days of the receipt of the
order, appeal to the Central Government, and the Central Government may, after
such enquiry into the matter, as it considers necessary and after giving the said

appellant an opportunity for representing his views, pass such orders in relation
thereto as it thinks fit.”

After rule 29 of the said rules, the following rule shall be inserted, namely:-

“29-A. Suspension and cancellation of Registration Certificate.- 1f the
manufacturer fails to comply with any of the conditions of the Registration
Certificate, the licensing authority may after giving him an opportunity to
show cause why such an order should not be passed, by an order in writing
stating the reasons therefor, suspend or cancel the Registration Certificate
for such period as it thinks fit either wholly or in respect of some of the

substances to which it relates:

Provided that a person, who is aggrieved by the order passed by
the licensing authority under this rule may, within thirty days of the
receipt of the order, appeal to the Central Government, and the Central
Government may, after such enquiry into the matter as it considers
necessary and after giving the appeltant an opportunity for representing his

views in the matter, pass such orders in relation thereto as it thinks fit”.
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15.

For rule 31 of the said rules, the following rule shall be substituted

namely:-

“*31. Standard for certain imported drugs.-No drug shall be imported
unless it complies with the standard of strength, quality and purity, if any,
and the test prescribed in the rules shall be applicable for determining

whether any such imported drug complies with the said standards:

Provided that the drugs intended for veterinary use, the standards of
strength, quality and purity, if any, shall be those that are specified in
Schedule F(1) and the test prescribed in that Schedule shall be applicable
for determining whether any such imported drug complies with the said
standards and whcre no standards are specified in Schedule F(1) for any
veterinary drug, the standards for such drug shall be those specified in the
current edition, for the time being in force, of the British Pharmacopoeis

Veterinary:

Provided further that the licensing authority shall not allow the
import of any drug having less than sixty per cent. residual shelf-life
period as on the date of import:

Provided also that in exceptional cases the licencing authority may,
for reasons to be recorded in writing, may allow, the import of any drug
having lesser shelf-life period, but before the date of expiry as declared on

the container of the drug.”
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t Aller rule 33 of the said rules, the following rule shall Be inserted,

namely:-

“33-A. lmport of drugs by a Government Hospital or

Autonomous Medical Institution for the treatment of patients.- Smail

quantities of a new drug, as defined in rule 122-E, the import of which is

otherwise prohibited under section 10 of the Act, may be imported for

treatment of patients suffering from life threatening diseases, or diseases

causing serious permanent disability, or such disease requiring therapies

for unmet medical needs, by a Medical Officer of a Government Hospital

or an Autonomous Medical Institution providing tertiary care, duly

certified by the Medical Superintendent of the Government Hospital, or

Head of the Autonomous Medical Institution, subject to the foilowing

conditions, namely:-

(a)

b

no new drug shall be imported for the said purpose except

under a licence in Form 11-A, and the said drug has been

approved for marketing in the country of origin;

the licencee shall use the substances or drugs imported
under the licence exclusively for the purpose of treatment
of patients suffering from life threatening diseases, or
diseases causing serious permanent disability, or such
diseases requiring therapies for unmet medical needs,

under the supervision of its own Medical Officers at the

- place, specified in the licence or at such other places, as the

licensing authority, may from time to time authorise;
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(©)

(d)

(e)

the licencee shal! allow an Inspector authorised by the
licensing authority in this behalf to enter, with or without
prior naotice, the premises where the substances or drugs are
stocked, and to inspect the premises and relevant records
and investigate the manner in which the substances or
drugs are being used and to take, if necessary, samples
thereof;,

the licencee shall keep a record of, and shall submit the said
report half yearly to the licensing authority, the substances
or drugs imposted under the licence, together with the
quantities imported and issued to the patients, the date of
importation, the name of the manufacturer, the name and
address of the patient for whom the drug is prescribed and

the name of disease;

the licencee shall comply with such other requirements, if
any, applicable to the holders of import licences for import
of new drugs for treatment of patients by Government
Hospitals, as may be specified from time to time in any rule
subsequently made under Chapter Il of the Act and of

which the licensing authority has given to him not less than

one month’s notice,
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(®)

the drug shall be stocked under proper storage conditions and shall be
dispensed under the supervision of a registered pharmacist;

the quantity of any single drug so imported shall not exceed 100  average
dosages per patient:

Provided that the licensing authority may, in exceptional circumstances,

sanction the import of drug a larger quantity.”

17.  Inrule 34 of the said rules, for sub-rule (3), the following, shall be substituied, namely:~

“(3) Every application in Form 12 shall be accompanied by a fee of one hundred

rupees for a single drug and an additional fee of fifty rupees for each additional

drug.

(4)  The fees shall be paid through a challan in the Bank of Baroda, Kasturba
Gandhi Marg, New Delhi-110 001 or any other branch or branches of Bank of
Baroda, or any other Bank, as Notified, from time to time, by the Central
Government, to be credited under the Head of Account “0210-Medical and
Public Health, 04-Public Health, 104-Fees and Fine™.’

2649 GL/2001—7
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18.  After rule 34 of the said rules, the following shall be inserted, namely:-

‘34-A. Application for licence to import small quantities of new drugs by a
Government Hospital or Autonomous Medica! Institution for the treatment
of patients.- (1) An application for an import licence for small quantities of a
new drug, as defined in rule 122-E for the purpose of treatment of patients
suffering from life threatening diseases, or diseases causing serious permanent
disability, or such diseases requiring therapies for unmet medical needs, shall be
made in Form 12-AA, by a Medical Officer of the Government Hospital or
Autonomous Medioal Institution, which shall be certified by the Medical
Superintendent of the Government Hospital or Head of the Autonomous
Medical Institution, as the case may be.

(2)  The licensing authority may require such further particulars to be
supplied, as he may consider necessary.

(3)  Bvery application in Form 12-AA shall be accompanied by a fee of one

hundred rupees for a single drug and an additional fee of fifty rupees for each
additional drug.

(3) The fees shall be paid through a challan in the Bank of Baroda, Kasturba
Gandhi Marg, New Delhi-110 001 or any other branch or branches of Bank
of Baroda, or any other Bank, as Notified, from time to time, by the Central
Governmetit, to be credited under the Head of Account “0210-Medical and
Public Health, 04-Public Health, 104-Fees and Fine”.’
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19.  After rule 35 of the said rules, the following rule shal| be inserted, namely:-

“35-A. Cancellation of licence for import of small quantities of
new drugs.- (1) A licence for import of small quantities of a new
drug, defined in rule 122-E, for the purpose of the treatment of
patients suffering frem life threatening diseases, or diseases
causing serious permanent disability, or such diseases requiring
therapies for unmet medical needs, by a Government Hospital or
an Autonomous Medical Institution may be cancelled by the
licensing authority for breach of any of the conditions subject to
which the licence was issued or for contravention of any of the

provisions of the Act and rules made thereunder.

(2) A licencee whose licence has been cancelled may appeal to
the Central Government within three months from the date of the
receipt of the order, and the Central Government may after such
enquiry into the matter, as it considers necessary and after giving
the appellant an opportunity for representing his views, may pass

such orders in relation thereto, as it thinks fit.”
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20. In Schedule A to the said rules,-
(a) for Form 8, the following Form shall be substituted, namely:-

‘FORM 8
(See rule 24)
Application for licence to import drugs (excluding those specificd in Schedule X) to the Drugs and

Cosmeticy Rulcs, 1945,

I/ we , (full address

with telephone number, fax number and e-mail address) hereby apply for a

licence to import drugs specified below manufactured by M/s

(full address with telephone no, fax

and e-mail no.)

2. Names of the drugs to be imported:

(N
@)
3)
3 Iwe . enclose
herewith an undertaking in Form 9 dated signed by the

manufacturer as required by rule 24 of the Drugs and Cosmetics Rules,
1945,
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Place:

Date:

L'we enclose herewith a copy

of Registration Certificate concerning the drugs to be imported in India, issued under

Form 41 of the rules, vide Registration Certificate "No Dated
issued through
M/s (name and full address
valid upto

L]
L/we hold a valid wholesale

licence for sale or distribution of drugs or valid licence to manufacture drugs, under the

provisions of the Act and rules made thereunder. A copy of the said licence is

enclosed.
A fee of has been credited to Government under the Head of Account
*0210 - Medical and Public Health, 04- Public Health, 104- Fees and Fines” under the
Drugs and Cosmetics Rules, 1945 - Central vide Chailan No. , dated
(attached

in original ).

Signature

Name

Designation

Seal/Stamp of Manufacturer’s agent in India

»  delete whichever is not applicable;’
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(a) for Form 8-A, the following Form shall be substituted, namcly:;

‘FORM 8-A
{Sce rulc 24)

Application for licence to import drugs specificd in Schedule X to the Drugs and Cosmetlcs Rules, 19435,

1/ we , (full address

with telephone number, fax number and e-mail address) hereby apply for a

licence to import drugs specified Dbelow manufactured by M/s

{{ull address with telephone no, fax

and e-mail no.)

2, Names of the drugs to be imported:

(1)
@
&)
3 Vwe enclose
herewith an undertaking in Form ¢ dated signed by the

manufacturer as required by rule 24 of the Drugs and Cosmetics Rules,
1945,
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Place:

Date:

L/'we enclose

herewith a copy of Registration Certificate concerning the drugs to be

imporied in India issued under Form 41 of the rules, vide Registration

Certificate No Dated issued through
M/s (name and
full address valid
uplo

»

we hold a

valid wholesale licence for sale or distribution of drugs or licence to
manufacture drugs, ,under the provisions of the Act and rules made

thereunder. A copy of the said licence is enclosed.

. A fee of has been credited to Government under the

Head of Account “0210 - Medical and Public Health, 04~ Public Health,
104- Fees and Fines” under the Drugs and Cosmetics Rules, 1945 —

Central vide Challan No. , dated (attached in
original).
Signature
Name
Designation

Seal/Stamp of Manufacturer’s agent in India

delete whichever is not applicable.’
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(¢) in Form 9, in the end, for the words “Signed by or on behalf of the
manufacturer,” the words “Sigpnature, Name, Designation, Seal/Stamp of

manufacturer or on behalf of the manufacturer” shall be substituted;

(d) for Form-10, the following Form shall be subslituted, namely:-

“FORM 10
(See rules 23 and 27)
Licence to import drugs (excluding those specified in Schedule X) to (he Drugs and
Cosmetic Rules, 1945

Licence Number Date

(Name

and full address of the importer)
is hereby licenced to import into India during the period for which this licence is
in force, the drugs specified below, manufactured by M/s

{name and full address) and any

other drugs manufactured by the said manufacturer as may from time to time be

endorsed on this licence.

2. This licence shall be in force from

to unless it is sooner suspended or cancelled under the

;aid rules.
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3.

Place:

Date :

Names of drugs Lo be imported:

LICENSING AUTHORITY

Seal/Stamp

e delete whichever is not applicable.

2649 GI/2001—g

Conditions of Licence
A photocopy of licence shall be displayed in a prominent place in a part of
the premises, and the original licence shall be produced, wlienever
required.
Each batch of drug imported into India shall be accompanied with a
detailed batch test report and a batch release certificate, duly signed and
authenticated by the manufacturer with date of testing, date of release and
date of forwarding such reports. The imported batch of each drug shall be
subjected 1o examination and testing as the licensing authority deems fit
prior to its marketing,
The licencee shall be responsible for the business activitics of the
manufacturer in India alongwith the registration holder and his authorsed
agent.
The licencee shail inform the licensing authority forthwith in writing in
the event of any change in the constitution of the firm operating under the
licence. Where any change in the constitution of the firm takes place, the
current licence shall be deemed to be valid for a maximum period of three
months from the date on which the change takes place unless, in the
meantime, a fresh licence has been taken from the licensing authority n

the name of the firm with the changed constitution™;
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(c) for Forin 10-A, the following Form shall be substituted, namely:-

‘FORM 1U-A
(See rules 23 and 27)
Licence (o import drugs specified in Schedule X to the Drugs and Cosmetic Rules,

1945

Licence Number Date

{(Name

and full address of the importer)
is hereby licenced to import into India during the period for which this licence is
in force, the drugs specified below, manufactured by M/s

(name and full address}) and any

other drugs manufactured by the said manufacturer as may from time to time be
endorsed on this licence.

2, This licence shall be in force [rom
to ... unless it is sooner suspended or cancelled under the
said rules,
3. Names of drugs to be imported:
Place: _
Date : LICENSING AUTHORITY
Seal/Stamp

delete whichever is not applicable.
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1.

Conditions of Licence

A photocopy of licence shall be displayed in a prominent place in a part of the

premises, and the original licence produced, whenever required.

Each batch of drug imported into India shall be accompanied with a detailed
batch test report and a batch release certificate, duly signed and authenticated
by the manufacturer with date of testing, date of release and date of
forwarding such reports. The imported batch of each drug shall be subjected

to examination and testing as the licensing authority deems fit prior to its
marketing.

The licencee shall be responsiblé for the business activities of the
manufacturer in India alongwith the registration holder and his authorised

agent.

The licencee shall inform the licensing authority forthwitl in writing in the
cvent of any change in the constitution of the firm operating under the licence.
Where any change in the constitution of the firm takes place, the current
licence shall be deemed to be valid for a maximum period of three months
from the date on which the change takes place unless, in the meantime, a fresh

licence has been taken from the licensing authority in the name of the firm

with the changed constitution”;
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() alter Form 11, the following (orm shall be inserted namely:-

‘FORM (1- A
(Sce rule 33-A)

Licence to import drugs by a Government Hospital or Autonomous Medical

Insticution for the treatment of patients

Licence No. Date

Dr. Designation
of

{Name of College! Honpilal/ Antonomous Instilution)

is hereby licenced to import [rom M/s

(name and full address) the drugs specified below for the purpose of treatment of

patients for the disease (name of Lhe disease) at

or in such other places as the licensing

authonty may from time to time authorise,

2. This licence shall, unless previously suspended or revoked, be in force
for a period of one year from the date of issue specified above.

3. Names of drugs to be imported:-
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Place:
Date:

Seal/Stamp

Names of drug Quantity which may be imported

LICENSING AUTHORITY

Conditions of Licence

The licence shall be displayed in the Office of the Medical
Superintendent of Government Hospital /Head of Institution of
Autonomous Medical Institution.

The licencee shall store the drugs imported under this licence
under proper storage conditions.

The drugs imported under this licence shall be exclusively used for
the treatment of patients, and a record shall be maintained in this
regard, by a registered pharmacist giving the full name(s) and
address (es) of the patients, diagnosis, dosage schedule, lotal
quantity of drugs imported and issued, and shall be countersigned
by the Medical Superintendent of the Government Hospital or Head
of the Autonomous Medical Institution which shall be produced, on
demand by an Inspector appointed under the Act.
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{e)] in Form 12, for the second paragraph, the following shall be substituted,
namely-

‘A fee of rupees

has been credited to Government under the Head of Account * 0210-
Medical and Public Health, 04-Public Health, 104- Fees and Fines under
the Drugs and Cosmetics Rules, 1945 - Central vide Challan
No. . Dated (attached in original).’

{h} after Form 12-A; the following Form shall be inserted, namely:-
‘FORM 12-AA
(See rule 34A)
Application for licence to import small quantities of inew drugs by a
Government Hospital or Autonomous Medical Institntion for the treatment

of patients,

1, (name and designation)

of {name of the

Iospital/ Autenemous Medical Institution)
hereby apply for a licence to import small quantities of new drugs specified
below for the purpose of treatment of patients for the disease

(name of the disease) at

(name and place of the

hospital) and | undertake to comply with the conditions applicable to the licence
and other provisions of the Drugs and Cosmetics Act , 1940 and the rules made

thereunder, from time to time.
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L. A fee of tupees has been credited to Government under the Head

of Account “0210- Medical and Public Health, 04- Medical and Public Health, 104-

Fees and Fines” under the Drugs and Cosmetics Rules, 1945 — Central vide Challar

No. , dated , (attached in original).
2. Name of new drug to be imported:-
Name of drug Quantity which may be imported
Place:
Date:
Signature
Name
Seal/Stamp
CERTIFICATE

Certified that the drugs specified above for import are urgently required for the treatment of

patients suffering from and that the said drug(s) is /are not

available in India.

SIGNATURE

Medical Superintendent of the Government Hospital/Head of
Autonomous Medical Institution’
Seal/Stamp,’
PLACE
DATE
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afler Form 39 the lollowing Forms shall be insctted, namely:-
‘Form 40
(See rule 24-A )
Application for issue of Registration Certificate for import of drugs into India under the

Drugs and Cosmetics Rules, 1945,

IfWe

(Name and full

address ) hereby apply for the grant of Registration Certificate to the manufacturer,
Mis (full address with telephone, fax

and E-mail address of the foreign manufacturer) for his premises, and manufactured
drugs meant for import into India.

1. Names of drugs for registration.
| (1)
(2)
(3}
2. {/We enclose herewith the informations and undertakings specified in Schedule D (1)

and Schedule D (II) duly signed by the manufacturer for grant of Registration

Certirtificate for the premises stated below.

3. A fee of for registration of premises, the particulars of which are

given below, of the manufacturer has been credited to the Government under the Head
of Account “0210-Medical and Public Health, 04-Public Health, 104-Fees and Tines”
under the Drugs and cosmetics Rules, 1945 ~ Central vide Challan No.

dated , (attached in original).
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4. A fee of for registration of the drugs for import as

specificd at Sertal No 2 above has been credited to the Governiment under
the Head of Account *0210-Medical and Public Health, 04-Public Health,
104-Fees and Fines” under the Drugs and cosmetics Rules, 1945 — Central

vide Challan No. , dated , (attached in original).

5. Particulars of premises to be registered where manufacture is
carred on:

Address (es) :

Telephone

Fax

E- mail

l/'we undertake to comply with all the terms and condilions required to obtain

Registration Certificate and (o keep it valid during its validity period.

PLACL:

DATIL

Signature o
Name o
Designation

Seal/Stamp of manufacturer or his

authovised agent in India
(Note:- In case the applicant 15 an authorised agent of 1he manufacturer in India, the

Power of Attorney is to be enclosed)

whichever is not applicable

2649 G1/2001—9
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Form 41
(See rule 27-A)
Registration Certificate

Registration Certificate 1o be issued for import of drugs into kndia under Drugs and
Cosmctics Rulceg, 1945,
Registration Certificate No. Date

M/s | ( Name and full
Address of registered office)

having factlory premises

at

(full address) has been registered under rule 27-A as a

manufacturer and is hereby issued this Registration Certificate.

2, Name (s) of drugs which may be imported under this Registration
Certificate.
(1
(2)
(3)

3. This Registration Certificate shall be in force from to

unless it is sooner suspended or cancelled

under the rules,

4, This Registration Certificate is issued through the office of the

manufacturer or his authorised agent in India M/s (name and full address)

who  will be responsible for the business activitics of the manulactuier,

in India in all respects.
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I?Iace:
Date:

5. This Registration Certificate is subject to the conditions, stated below and to such other

conditions as may be specified in the Act and the rules, from time to time.

LICENSING AUTHORITY
Seal/Stamp

Conditions of the Registration Certilicate

The Registration Certificate shall be displayed at a prominent place by the authorised
agent.

No drug shall be registered unless it has a free sale approval in the country of origin,
and/or in other major countries.

The manufacturer or his authorised agent in India shall comply with the conditions of
the import licence issued under the Drugs and Cosmetics Rules, 1945,

The manufacturer or his authorised agent in India shall inform the licensing authority
forthwith in the event of any administrative action taken due to adverse reaction, viz.
market withdrawal, regulatory restrictions, or cancellation of authorisation, and/or not
of standard quality report of any drug pertaining to this Registration Certificate
declared by the Regulatory Authority of the country of origin or by any Regulatory
Authority of any other country, where the drug is marketed/sold or distributed.

The despatch and marketing of the drug in such cases shall be stopped immediately,
and the licensing authority shall be informed immediately. Further action in respect of
such stopped marketing of drug shall be followed as per the direction of the licensing
authority. In such cases, action equivalent to that taken with reference to the
concerned drug in the country of origin or in the country of marketing shall be followed
in India also, in consultation with the licensing authority. The licensing authority
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may, however, direct any further modification to this course of action, including the
withdrawal of the drug from Indian market within 48 hours time period.

The manufacturer or his authorised agent in India shall inform the licensing authority
within 30 days in writing in the event of any change in manufacturing process, or in
packaging, or in labeling or in testing, or in documentation of any of the drug pertaining
to this Registration Certificate,

In such cases, where there shall be any major change/modification in manufacturing,
or in processing or in testing, or in documentation as the case may be, at the
discretion of the licensing authority, the manufacturer or his authorised agent in India
shall obtain necessary approval within 30 days by submitting a separate application
alongwith the registration fee, as specified in clause (i) of sub rule (3) of rule 24-A.

The manufacturer or his authorised agent in India shall inform the licensing authority
immediately in writing in the event of any change in the constitution of the firm and /or
address of the registered office/ factory premises operating under this Registration
Certificate. Where any such change in the constitution of the firm and/or address takes
place, the current Registration Certificate shall be deemed to be valid for @ maximum
period of three months from the date on which the change has taken place unless, in
the meantime, a fresh Registration Certificate has been taken from the licensing
authority in the name of the firm with the changed constitution of the firm and/or
changed address of the registered office or factory premises”.
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2] In Schedyle ‘D’ to the said rules, Sr. No.4 and its entries relating thereto shall be
omitted.

22, After Schedule ‘D’ to the said rule, the following Schedules shall be inserted, namely:-

“SCILIEDULE D (1)
(See_rule 21 (d) and rule 24 A)

Information and undertaking required to be submitted by the manuflacturer or his
authorised agent with the Apptication Form for n Registration Certilicate. The format
shall be properly filled in for each application in Form 40. The detailed information,

secret in nature, may be furnished on a Computer Floppy.

Particulars of the manufacturer and manufacturing premises

I.i Namc and address of the manulacluring premises (1elephone No, Fax No.E-mail

address) to be registered.
1.2 Name(s) and address(es) of the Proprietor/Partners/Directors.

1.3, Name and address of the authorised Agent in India, responsible for the business of the

manufacturer.

1.4 Abrief profile of the manufacturer’s business activity, in domestic as well as global

market.

1.5 A copy of Plant Master File (duly notarised)

1.6 A copy of Plant Registration/approval Certilicate issued by the Ministry of

Health/National Regulatory Authority of the foreign counlry concerned(duly notarised)

1.7. A brief profile of the manufacturer’s research activity.
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Particulars of the manufactured drugs to be registered under Registration

Certilicate,-

2.1

2.2

2.3

24

2.5

Names ol drugs (Butk/Formulation/Special product) to be registered meant for

import into and use in India:

A copy of the approved list showing the bulk drugs/formulations/special
products mentioned in 2.1 above are permitted for manufacturing/marketing in

the country of origin, (duly notarised).

A copy of Good Manufacturing Practice (GMP) certiftcate, as per WHO- GMP
guidelines, or Certificale of Pharmaceutical Products (CPP), issued by the
National Repulatory Authotity of the foreign country concerned, in relation to

the bulk drugs or formulations or special products, meant for import into India:

The domestic prices of the drugs to be registered in India, in the currency of (he
country of origin;
The name(s) of the drug(s) which are original research products of the

manufacturer.

Undertaking to declare that:-

31

32

We shall comply with all the conditions imposed on the Registration Certilicate,

read with rules 74 and 78 of the Drugs and Cosmeltics rules, 1945,

We declare that we are carrying on the mamulacture of the drugs mentioned in
this Schedule, at the premises specificd above, and we shall fiom time to time
report any change of premises on which manulacture will be catried on and in
cases where manufacturc is carried on in more than one factory any change in

the distribution of functions between the factoties:
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3.3

34

3.5

3.6

We shail comply with the provisions of Part 1X of the Drugs and Cosmetics
Rules, 1945:

Every drug manufactured by us for import under the Registration Certificate into
India shall be as regard strengih, quality and purity conforms with the provisions
of Chapter Ill of Drugs and Cosmetics Act, 1940 and Part IV of the Drugs and
Cosmetics Rules, 1945, and their amendments from time to time:

We shall from time to time report for any change or manufacturing process, or
in packaging, or in labeling, or in testing, or in documentation of any of the
drugs, pertaining to the Registration Certificate, to be granted to us. Where any
change in respect of any of the drugs under the Registration Certificate has taken
place, in respect of any of the above matlers, we shall inform the same to the
licensing authority, in writing within 30 days from the date of such changes. In
such cases, where there will be any major change/modification in manufacturing
or in processing or in testing, or in documentation, as the case may be, at the
discretion of the licensing authority, we shall obtain necessary approval within
30 days by submitting a separale application, alongwith the registration fee as

specified in clause (i) of sub rule (3) of rule 24-A,

We shall from time to time report for any adminisirative action taken due to
adverse reaction, viz. market withdrawal regulatory restriction, or cancellation
of authorisation and/or “ not of standard quality report” of any drug pertaining to
the Registration Certificate declared by any Regulatory Authority of any country
where the drug is marketed/sold or distributed, The despatch and matketing of
the drug in such cases, shall be stopped immediately and the licensing authority
shall be informed immediately. Further action in respect of slop marketing of
drug shall be taken as per the directions of the licensing authority. 1In such
cases, aclion cquivalent to that taken with relerence to the concerned drug(s) in
the country of origin or in the country of marketing will be followed in India
also, in consultation with the licensing authority. Ihe licensing authotity may
direct any further modification Lo this course of action, including the withdrawal

of the drug (rom Indian market within 48 hours time pertod.
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3.7, We shall comply with such further requirements, if any, as may be specified, by

the Government of ndia, under the Act and the rules, made thercunder.

3.8 We shall allow the licensing authority and/or any person authorised by him in
that behalf to enter and inspect the manufacturing premises and to examine the
process/procedure and documents in respect of any drug manufactured by us for

which the application for Registration Certificate has been made:

3.9 Weshall allow the licensing authority or any person authorised by him in that
" behalf to take samples of the drugs concerned for test, analysis or examination,

if considered necessary by the licensing authority.

Place:
Date;
Signature of the manufaciucer

Scal/Stamp
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SCHEDULE D (1)
(See rule 21 {d) and rule 24 A)

Information required (o be submitted by the manufacturer or his authorised

agent with the Application Form for the registration of a bulk

drug/formulation/special product for its import into India. The format shall

be properly filled in and the detailed information, secret in nature, may be

furnished on a Computer Floppy.

1. GENERAL

1.1

1.2

1.3
1.4

1.5

1.6

1.7

2649 GL2001—10

Name of the drug/formulation/special product, a brief description and the
therapeutic class to which it belongs.

Regulatory status of the drug. Free Sale Certificate and/or Certificate of
Pharmaceutical Products (CPP) issued by the Regulatory Authority of the
country ol origin. Free sale approval issued by the Regulatory Authorities
of other major countries.

Drugs Master File (DMF) for the drug Lo be registered (duly notarised).
GMP Certificale in WIIO formats or Certificate of Pharmaceutical
Products (CPP) issued by National Regulatory Authority of the country of
origin (duly nolarised).

List of countries where marketing authorisation or import permission for
the said drug is granted with date (respective authorisation shall be
enclosed).

List of countries where marketing authorisation or import permission for
the said drug is cancelled/withdrawn with date.

List of countries where marketing authorisation or import permission for
the said drug is pending since (date).

Domestic price of the drug in the currency followed in the country of
origin.

List of countries where the said drug is patented
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2. CHEMICAL AND PUARMACEUTICAL INFORMATION OF DRUGS.

2.1

2.2

2.3

2.4
2.5

2.6

2.7

2.8

2.9
210

Chemical name

Code name or number, if any
Non-propriclory or generic name, if any
Structure

Physico-chemical properties

Dosage form and its composition,
Qualitative and Quantative composition in terms of the active substance(s)
and excipient(s)

List of active substance(s) separately from the constituent(s) of excipients.

Specifications of aclive and inactive ingredieni(s) including pharmacopeal
references.

Source of active ingiedient(s), name and address.

Tests for identification of the active ingredient(s),

Method of its assays and tests for impurity profile with reference standards
for the impuritics (Protocol to be submiited alongwith reference standards
for the impurities/relative substances).

Qutline method and flow chart of manufacture of the bulk drug or finished
formulation or special product.

Detailed test prolocol for the druyg with pharmacopeal relerence or in
house specification as approved by the registration authority, in the
country of origin,

Stability data including accelerated stability and real time stability
analysis,

Documentation on pack size,

Numerical expression on EAN bar code on the labels and cartons.
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2.11

2.12

2.13

2.14

2.15

2.16

2.17

218

Safety documents on conlainers and closer,

Documentation on storage conditions.

Three samples of medicinal product/drug and outer packaging are to be
submitted with batch certificates. Additional samples as well as reference
substances with batch certificates including date of manufacture, shelf life,
slorage conditions of reference substance may be required both during

registration procedure and during validity of registration decision.,
Batch test reports/certificate of five consecutive production batches in
details of the medicinal product are to be submitted for every site of

manufacturing premises.

Manner ol labelling as per rule 96 of the Drugs and Cosmetics Rules,
1945,

Package inscrt.
Dectails of safety handling procedure of the drug,

Details of PMS study report lor marketing period not exceeding five years.
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3 BIOLOGICAL AND BIOPHARMACEUTICAL INFORMATION OF
| DRUGS.
3.1  Biological control tests applied on the starting mateﬁai, if applicable.
3.2 DBiological control tests applicd on the intermediate products, if applicable.
3.3  Biological control tests applied on the finished medical products, if
applicable.
3.4  Stability of the finished products in terms of biological potency of the
drug, if applicable.
3.5  Stenlity tests, if applicable, specification and protocol therein.
3.6 Pyrogen tests, if applicable specification and protocol therein.
3.7 Acute and sub-acute toxicity tests, if applicable specification and protocol
therein,
3.8  Bio-availability studies and bio-equivalence data, if applicable.
3.9 Data relating 10 the environmental risk assessment for r-DNA products.
3.10  Other information relevant under the section.
4, PHARMACOLOGICAL AND TOXICOLOGICAL INFORMATION OF

DRUGS

Executive summary of the product is to be submitted mentioning the specific and

general pharmacological actions of the drug and pharmacokinetic studies on

absorption, metabolism, distribution and excretion. A separate note is to be given

on acute and sub-acute toxicity studies and long term toxicity studies. Specific

studies on reproductive toxicity, local toxicity and carcinogenic activity of the

drug is 1o be claborated, as far as possible.
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s, CLINICAL DOCUMENTATION

A new drug as defined under rule 122-E of the Drugs and Cosmetics Rules, 1945
is required to be permitted separately by the licensing authority under rule 122-A
of the said rules prior to its registration. Such a new drug requires a brief
summary on clinical documentation, alongwith permission under 122-A of the

said rules for its Registration Certificate.

6. LABELLING AND PACKAGING INFORMATION OF DRUGS.

6.1  Lables should conlorm as per the specifications under the Drugs and
Cosmetics Rules, 1945,
6.2  Package insert should be in English and shall indicate the following

therapeutic indications:-

Posology and method ol administration.
Contra-indications,
Special warnings and special precautions for uvse, if any.
Interaction with other medicaments and other forms of interation.
Pregnancy and lactation, if contra-indicated.
ElTects of ability to drive and use machines, if contra-indicated.
Undesirable eflects/side eflects.
Antidote for overdosing.

6.3 Package insert should indicate the following pharmaceutical information:-
List of excipients.
Incompatibilitics,
Shelf life in the medical product as packaged for sale.

Shelf life after dilution or reconstitution according to direction.
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NB:

Shelf life alter first opening Lthe container,
Special precautions for storage.
Nature and specilication of the container.

Instructions for use/handling.

SPECIFIC INFORMATION REQUIRED FOR THE SPECIAL

PRODUCTS (to be supplied, separately in aunexures, as ‘A’, * B' and ‘C’.)

The information submilted above is true to the best of my knowledge and belief.

Place:
Date:
Signature of the manufacturer
Scal/Stamp
1. Any change in the process of manufacture, method of testing, labeling,

packaging, designing of the sale pack, medical literalure and documentation is to
be intimated to the licensing authority forthwith and permission to be obtained

from him within 30 days time period.

2. Information relating to Serial No. 4 and Serial No.5 are not applicable for
drugs figuring in Indian Pharmacopeia and also for the drugs figuring in United
States of Pharmacopea, European Pharmacopea, and DBritish Pharmacopea
provided such diugs have alicady been approved for matketing in lndia lor the
applicant under rules 122 A, 1228, 122C or 122D of the Drugs and Cosmetics
Rules, 1945,
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ANNEXURE-A
(See Schedule D-11, item No.7)

INFORMATION TO BE SUBMITTED IN SCUEDULE D-1I

SPECIFIC INFORMATION REQUIRED FOR THE BLOOD PRODUCTS.

A product dossier showing the:-

Details of source Plasma, its viral screening, storage and transport from
Collection Centres to Fractionation Centre.  Regulatory ‘status of
Collection Centres.

Details of Fractionation Centre, Regulatory Status, Method of
Fractionation and Control Processes.

Details of viral inactivation process for enveloped and non-enveloped
virus(es) and viral validation studies to assess the viral load of the product.
Tesling of viral screening at any stage is to be high lighted with the details
of the kits used with their respective sensitivity and specificity.

Bulk filtration prior to pharmaceutical packing giving the full details of
Micro-filtration or nanofiltration followed.

Complete details of pharmaceutical processing and unitization.

Test protoco! of the product showing the specifications and pharmacopeal

method followed for various testing parameters.

Specilic batch test report for at least 3 batches showing the specifications

of each testing parameter.
Pack size and labclling.
Product Insert,

Specimen Batch Release Certificate issued by the National Regulatory

Authority of the country of origin.
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Specific processings like safe handling, material control, area control,
pasteurization, stability studies, storage at quarantine stage and finished

stage and packaging should be highlighted in the product dossier.

The information submitted above is true to the best of my knowledge and belief.

Place:

Date:

Signature of the manufacturer

Seal/Stamp

NB: 1. Any change in the process of manulacture, method of iesting, labelling,
packaging, designing ol the sale pack, medical literature and documentation is to
be intimated to the ficensing authority forthwith and permission to be obtained

from him within 30 days time period.
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ANNEXURE-B
(See Schedule D-11, iem No.7)

INFORMATION TO BE SUBMITTED IN SCHEDULE D-1I

SPECIFIC INFORMATION REQUIRED FOR TIE DIAGNOSTIC KITS.

A product dossier showing (he:-

2647 LI Los] ~ 1

The details of source antigen or antibody as the case may be and
characterisation of the same. Process control of coating of antigen or

antibody on the base material like Nitrocellulose paper, strips or cards or
ELISA wells etc.

Details composition of the kit and manufacturing flow chart process of the

kit showing the specific flow diagram of individual components or source

of the individual components.
Test protocol of the kit showing the specifications and method of testing.

Inhouse evaluation report of sensitivity, specificity and stability studies

carried out.by the manufacturer.

The report of evaluation in details conducted by the National Control

Authority of country of origin.

Specimen batch test report for atleast consecutive 3 batches showing

specification of each testing parameter.

The detailed test report of all the components used/pack'ed in the finished
kit.
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5. Pack size and labelling.
6. Product inscrt,
Specilic evaluation report, if done by any laboratory in India showing the
sensitivity and specificity of the kit.
Specihic processing like safe handling, material control, area control,
process control, stability studies, storage at quarantine stage and finished
stage, packaging should be highlighted in the product dossier.
The information submitted above is true to the best of my knowledge and beljef.
Place:
Date:
Signature of the manufacturer
Seal/Stamp
NB: 1. Any change in the process of manufacture, method of testing, labelling,

packaging, designing of the sale pack, medical literature and documentation is to
be intimated to the licensing authprity forthwith and permission to be obtained .

from him within 30 days time period.
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ANNEXURE-C
(Sce Schedule D-II, item No.7)
RM NT BMI E D-

SPECIFIC INFORMATION REQUIRED FOR VACCINES

A product dossier showing the:-

2649 GL2001—12

History, source, date of receipt, storage, identity and characterization of
seed strain.

Details flow chart of manufacturing process showing all the details of
inprocess control on toxicity, potency study and stability data of the final
bulk and the final finished product including the storage temperature,

Complete details of chemical and pharmaceutical data for the product.

Composition and dosage form — method of manufacture with detailed flow
chart- control of starting material- control tests on intermediate and
finished products- certificate of analysis of finished products- validation of

critical manufacturing steps.

Test protocol of the vaccines showing the specification and method of
testing including pharmacopeal specification.

Specimen batch test report for at least consecutive three batches showing
the specification of each testing parameter.

The detailed test reports of all the components uscd/packed in the {inished
vaccine,

Pack-size and labelling.
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8. Product insert.
9. Specimen batch release cerlificates issued by the National Regulatory

Authority of the country of origin,

10.  Summary of pre-clini¢al and clinical data including:

(a) Prescribing information.

(b) Pharmacological and toxicological data pertaining to tests on animals
Characterisation of immuno response and safety study in human use,
in specific condliions.

Specific information on source of seed sirain, its characterisation,

inactivation etc and processings like sale handling, materiat control, area

control, process control, stability studies, storage at quarantine stage and

‘nished stage, packaging should be highlighted in the product dossier.

Spe¢imen production and quality control protocols for atleast three
consecutive lots showing the specilications for each quality control

parameter including pharmacopeal requirement shall be submitted for
study.

The information submilted above is trw¢ to the best of my knowledge and belief.

NB:

Place:
Date:

Signature of the manufacturer

Seal/Stamp

1. Any change in the process of manufacture, method of testing, labelling,
packaging, designing of the sale pack, medical litetate and documentation is to
be intimated to the licensing authority forthwith and permission to be obtained

from him within 30 days Uime period.
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2. Al vaucines shall be new drugs unless certified otherwise by the licensing
authority approved under rule 21 of the Drugs and Cosmetics Rule, 1945, A copy
of approval of the vaccine issued by the said licensing authority is to be enclosed,

prior to issue of Registration Certificate of the said vaccines

[F. No, X-11014/8/2000-DMS & PFA]
DEEPAK GUPTA, Jt. Secy.

Footnote: The Principal rules were published in the Official Gazette vide Notification No. F. 28-10/45-H(I) dated
215t December, 1945 and last amended vide GSR No, 242(E) dated 3-4-2001.
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